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 [  Shri  P.  C.  Sethi  ]
 sector  means  that  we  will  allow  the  private sector  to  come  into  whatever  public  sector
 Projects  have  been  established,  like  Hindus-
 tan  Steel.  That  is  not  the  idea.  The  idea
 is  that  wherever  the  private  sector  is  work-
 ing  and  the  finances  are  coming  from  the
 financial  or  public  institutions,  then  it  is
 the  Government  which  would  be  handling such  private  sector  projects,  It  would  hea
 one-way  traffic,  not  atwo-way  traffic.
 Therefore,  the  conclusions  of  Shri  Dwivedy are  not  correct.

 T  would  like  to  say  that  we  are  aware  of
 the  deficiencies  of  the  public  sector  projects
 wherever  they  exist»  andall  possible efforts  are  being  made  to  improve  their
 lot,  and  we  hope  that  as  far  as  this  year  is
 concerned  we  will  be  able  to  present  a
 much  better  picture  to  the  country.

 Ido  not  want  to  take  more  of  your
 time.  T  thank  you  very  much  and  the
 House.

 श्री  शिवपूजन  शास्त्री  (विक्रमगंज  )  :
 उपाध्यक्ष  महोदय,  इस  बरस

 MR.  DEPUTY-SPEAKER  :
 continue  on  Monday.

 SHRI  KAMALNAYAN  BAJAJ  :
 A  point  was  raised  about  Kashmir.  Both
 the  Prime  Minister  and  the  Home  Minister
 arehere.  You  had  requested  them  to
 make  a  statement.  Will  they  enlighten  us
 to  what  has  happened  in  Kashmir  ?

 SHRI  JYOTIRMOY  BASU  (Diam-
 ond  Harbour):  A  statement  should  be
 made  onthe  floor  of  the  House.  You
 would  appreciate  the  anxiety  of  the  hon.
 Members.

 He  may

 MR.  DEPUTY-SPEAKER  :  That
 point  was  madeand  it  was  conveyed  to
 them.

 16.04  hrs.

 COMMITTEE  ON  PRIVATE  MEMBERS
 BILLS  AND  RESOLUTIONS

 Firry!-EtGHTH  REPORT

 SHRI  BALJIBHAI  PARMAR  (Dohad)  :
 I  beg  to  move  :
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 “That  this  House  do  agree  with  the
 Fifty-cighth  Report  of  the  Committee  on
 Private  Members’  Bills  and  Resolutions
 presented  to  the  House  on  the  4th
 March,  1970."
 MR.  DEPUTY

 question  is  :
 SPEAKER  :  The

 “That  this  House  do  agree  with  the
 Fifty-eighth  Report  of  the  Committee
 on  Private  Members’  Bills  and  Resolu-
 tions  presented  to  the  House  on  the
 4th  March,  1970."

 The  motion  was  adopted.

 6.05  hrs.

 BANKING  LAWS  (AMENDMENT)
 *BILL

 SHRI  BHAGABAN  DAS  (Ausgram)  :  I
 beg  to  move  for  leave  to  introduce  a  Bill
 further  to  amend  the  Reserve  Bank  of
 India  Act,  934  andthe  Banking  Regula-
 tion  Act,  1949,

 SHRI  SEZHIYAN  (Kumbakonam)  :
 The  item  isin  the  name  of  Shri  Umanath.

 MR.  DEPUTY-SPEAKER  :
 authorised  Mr.  Bhagaban  Das.

 The  question  is  :

 He  has

 “That  leave  be  granted  to  introduce
 a  Bill  further  to  amend  the  Reserve
 Bank  of  India  Act,  934  and  the  Banking
 Regulation  Acts  1949."

 The  motion  was  adopted.

 SHRI  BHAGABAN  DAS  :  I  introduce
 the  Bill.

 CONSTITUTION  (AMENDMENT)*  BILL

 (Insertion  of  new  Article  65A)

 श्री  शिव  कसा  झा  (मधुबनी)  :  उपाध्यक्ष

 महोदय,  मैं  प्रस्ताव  करता  हूं  कि  भारत  के
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